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                                                                  2                                  AD/52424 OF 2019 

 

JUSTICE DILIP GUPTA: 

 

 Shri Ratheesh M., learned Counsel for the appellant states that 

the appellant does not intend to pursue the appeal.  

2. Learned Counsel for the respondent has no objection.  

3. The appeal is, accordingly, dismissed as withdrawn. The 

Condonation of Delay application stand disposed of.  

 

 
 

 (JUSTICE DILIP GUPTA) 
                                                          PRESIDENT 

 

 

 
 

 
 

 

 
 

 
 

 
 

 

 
 

 

 
 
 

 
 
 
 
 
 
 

(P.V. SUBBA RAO) 
MEMBER (TECHNICAL) 

              
 
 

 
 

(RACHNA GUPTA) 
MEMBER (JUDICIAL) 

 
PK 

 

 


